
,. 
r"N 

IN THE HIGH' COURT OF DELHI AT NEW DELHI 
F.No.689/Comp.IDHCIN0. 02 (I T) 

Dated: 2.3- 06-::,2020 
From, 

The Registrar General 
Delhi High Court 
New Delhi 

To, 

(On the website of High Court) 

Sub: Quotation for iPadslTablets for Hon'bleJudges of this Court. 

This Court intends to purchase belQw mentioned ipads/tablets with three years onsite 
\ comprehensive warranty for the use of Hon'ble Judges of this Court:­

1. 	 Apple ipad Pro 11 inch having latest generation pt'ocessor - .(wifi + cellular - 128 GB, 
256 GB and 512 GB options) with Apple Pencil and Magic keyboard. 

2. 	 Apple ipad Pro, 12.9 inch having latest generation pr:ocessor - (wifi + cellular - 128 GB, 
256 GB and 512 GB options) with AIJple Pencil and Magic keyboard.

{' 

3. Samsung Galaxy Tab S-6 L TE with keyboard. 

4. 	 Microsoft Surface Pro 6 KJU series (8th Gen i7 processor1256 GB SSD/8 GB RAM) with 
magnetic keyboard and pen. 

The authorized vendors are requested to submit the necessary quotation(s) alongwith the copy 

of current authorization letter of the OEM and Earnest Money Deposit (EMD) worth Rs. 10,000/- by 

way of Demand Draft or ,bankers' Cheque drawn in favour of "The Registrar General, Delhi High 

Court" payable at New Delhi. Vendor(s) offering multiple mOdel of iPadslTablets will have to submit 

authorization letters from different manufacturer(s). Quotation without EMD shall be summarily 

rejected and no request for waiver will be entertained. 

Sealed envelope' containing quotation & EMD must reach to the AOJ (IT & Stationery Branch), 

Lawyers' Chamber Block-III, Room No.6, Ground Floor, Delhi High Court on or before 

lS-ol-":<'o.s"o till 5:00 P.M. clearly mentioning the Model Number/features/configuration of the 
product being offered, The validity of rates should not be less than 180 days from the last date of 

submission of quotation and taxes applicable should be clearly mentioned. Quotations with less 

period of validity of rates shall be summarily rejected. 

The envelope should be addressed in the nanle of "The Registrar General, Delhi High 

Court, New Delhi" and the subject "Quotation for iPadslTablets along with EMD for ITisty. 


" Branch" should be superscribed on the envelope. No quotations shall be entertained after due date. 


Envelope(s) without subject shall be summarily rejected. 

This Court reserves the right to modify/amend the quotation letterlterms & conditions at a later 
stage: This Court reserves the right to place the Order fully/partially to different firms/vendors. 

Yours truly, 

~fJL--P 
(Shakeel Ahmed) 


Deputy Registrar (IT/Sty.) 


for Registrar General 


CC:- for information 'and necessary action: 

1. Senior System Analyst, IT Cell, Delhi High Court- for uploading on the website of this Court. 


